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opplicealzog 4./ 12.,4,2001. |
| . Shri A.N} Jha, the_ counsél for the applicant_.
Heard learned coupsel for the applicant and also
perused the record;.‘ Issue notices to the respondents to’
o show cause as to why ki contempt praceedings be not

mltlated against them. Reply may be flled within 8 weeks.

Requ151tes may be Flled u1th1n one ueak. List it -on

3.7.2001 for hearing on contempt.
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/c8s/ (LeR.Ko PRASAD)/M( A) (s. NARAYAN)/V.C.
>/3 7.2001 For want of DB, list it for heari ng
on 3.8, 2001,
MES, o I, Hmingliana )/M(A)
3.8.2001 - Shl:i«A.I\ Jha. courSel for the applicant.
‘ Shri Vv, Jha for shri G, BoSe, Rly. counse].
, Shr:.. V. Jha States that the. Shdﬂ-caube

_reply has been sent for verification, List it
for hearing on 7,9,2001,

( Ltﬁﬁingliana Y/M(A)
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1 11,2001 Shrx A, N Jha, counSel for the appliCant

 has teen filed,

Shri A.N.ohd, comsel for the applicant,
Shri Gautam BoSe, counsel for the respondents,
- Sbhovwecause is filed today, List it for

hearing on -2'2.}6_,209'1. : - - ¢

(L'ma ) 5_

5 / 22.10. 2001. On the recmest mada by the counssl f‘or the
applicant, list it on 7. 11.2001 for hearing. ;-:, '

(Lo JHA‘)/M(J) | T ' (L.R K PRASAD)/:F;](A)
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Shri Gautam Bose, counsel for the responjents.

' This CCPA has keen £iled for initiating contenpt
proceeding against tre alleged contemrer for non

canp liance of the order of this Tribunal dated 25,7, 2000
passed in O, A, 473/96. (Annexure-l) Show-cause reply - |

2 We have considered the submissions made on bEhalf '

of the parties and perused the materials on record. We
'find that there has ‘been- no delibErate or imtentional
ag;xg attempt's on the part of the réspondent s concer ned

to disobey the order of this Tribunal even though there
has- reen delay in compliamce of the wxder, The £ act remains

that the order passed in Q, 3,473/96 has been. fully
comp lijed with, In this regard, the learned course,l for
the respondents submitted the letter dated 5,11, 2:001

isswed by the 'DRM, Eastern Railway, Maldé.) & copy of which
has becn given tosShri A.N.Jhs, learred counsel for the

applicant, amd a .copy of such order is also placed on
record, During the course of hearing it transpired that
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‘the order passed by this Tribunal in O.a.473/96 has

already been complied with,

3. In view of the aforesaid position, this CCPA is

dropped and the nctices are discharged,

4. The learned counsel for the gpplicant states that
he may be given liberty to file O.A,, if there is a differepce "
of pay. It is open for him to do so, if he is aggrieved

by the order,p’})(ﬁc Dx-@»feo.da.q,@
M8, ( Lakshman Jha )/M(J) ‘ - ( LR,K Prasad )/M(A)



